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CHAPTER IL

STANDARDS OF WEIGHTS
AND MEASURES.

8. Standard weights and measures.
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5. 'C.ustody and verification of pri-
: mary standards.
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6. Secondary s{andafds

7. Custody and verlﬁcatlon of
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(Translation)

_measures- other’ than standardg
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" VERIFICATION AND
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12. ° Stamping.

kStampmg and ‘Verification of
'weighing and measurmg instru-
.ments, ‘

13.

14. Use of welghts and measures

not venﬁed prohlblted
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1.
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21.

22.
23.

24.

(T ranslatzon )

Provision of means of verifica-
tion:and stamping. .

AN

Appomtment of inspector of
welghts and measures.

Verification and - stamping by

inspector.

Power to mspect weights etc,,q

and to enter shops etc., for that i

purpose.

Diﬁcrchces how fo be decided.
Power to levy fees. '
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1356 F: HYD ACT XIV] Wezghts &
© . Measures

( Translatton )

“ CHAPTER IV." + |

OFFENCES AND PENALTIES.

25. Penalty for fraudulent use of

welghlng .or - measuring mstru-'

ment

26. Penaity for making and selling

'~ false ~or. defective weighing or_

measuring instrument.

27.
weight or measure other than
standard welght or measure.

" 28. Penalty for possessmn and use
of unauthorised weighing or

- measuring instrument..

29. Penalty for glvmg shart welght

Or measure.

. Penalgy for.selling articles by .

‘1: O

/u-/a’z)w:

ol luﬂ’ubd‘” 2
-’/,~4f:L,f:;*?é,44:/.a_lﬂ

ﬁ—/éﬂwwm L e
Z,« Lﬂbu):c.. J:“)/
./fk,éw/,c./w,a

-/_I/'-»'L&-—'/JMJJ ILM-"

- 1045

skl UJ.:JD/ 73

N ;‘M?‘W"b:‘.;::.‘ﬁ’aww?g |

‘ /la.J/"AC L‘”LUJJ,JI ro



 “Weights &
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30.

31.

32,

33.

34.

35.

36.

- ( l‘ranslation)

Penalty for possessmg weights,
weighing -or. easuring instru- ]
ments not verified or stamped

«
i

Penalty for sale or dellvery of

weight and measure not venﬁed
‘and stamped.

Forgery of welghmg and mea~.

suring-instruments.

Penalty for neglect or refusal to
produce Welght for inspection. -

Recurrence of offences.

\

Penalty for breach of duty by

mspector

CHAPTER V.,

MISCELLANEOUS.

Protection to persons acting in
good faith.
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( Translation)

37. Cognizance of offences.

Delegatibxf of powers ‘

Power to exempt persons, trade
~or weighing or measuring instru-
ments.

39.

- CHAPTER VL.

' RULES.:"_

40. Power to make rules.

41. Repeal of épa{ctineﬁts‘ and oi‘d¢rs.

‘Schedule:
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 Weights &
Measures

(Translation)

THE WEIGHTS AND
~ MEASURES ACT.

No. XIV of 1356 F. .

(Recetved the assent of ‘H.E.H. the
Nizam on 24th Rabi-ul-avval 1366 H.,
corresponding to 16th Farwardi, 1356 F.) .

" Wheteas 1t is. exped1ent to-consoli-

date- the law relating to
_ the fixation and use of
standards of weights and measures in
H. E. H. the Nizam’s Dominions; It
is hereby enacted as follows :—

Preamble.:
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1356 F: HYD. ACT X1V]

_Weights»&
Measures
(Translation)
CHAPTER I.
PRELIMINARY.

“I. (1) This Act may be called
* The Weights and Measu-
Short title, res Act, 1356 Fasli.”
extent and )
commetice-

ment.

(2) Chapters I, 11, IIL,V and VI
of this Act shall come into force on
- such date and insuch areas as the
Government may, by notification in
the Jarida, determine from time to
time.

(3) Chapter IV shall come into
force on the expiry of six months
from the date on which Chapters I, 11,
III, V and VI come into force, in such
areas as the Government may, by
notification in the Jarida, determine.
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. Weights & [1356F: : HYD ACT XIV
.. "Measures ’ : :

( Translanon )

2. In this Act, unless there is

Definitions. anything repugnant in thg

subject or context—

(1) ““Inspector’” means an officer
appointed under this Act to dxscharge
the dutxes of-an inspector ;

7. (2) “measure’” includes  any
instrument for . the ' measurement of
length, area, capacity or volume.

(3) * weighing imstrument” in-

cludes scales, weight or ‘the weights
belonging thereto, scale beam and
. pans, spring or mechanical balance,
weighing machine, and other instru-
ments for weighing ;

/o

(4) ““primary standard’’ means
the standard prepared under section 4
and stamped with the distinctive
stamp; -

" (5) “secondary standard” meéans
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1356 F: HYD ACT XIV] Wezghts &

Measures
(Translation)

the standard prepared under section 6

and stamped with the distinctive
* stamp ;

(6) “‘working standard” ‘means
the standard prepared under section 8
and stamped with the dlstmctlve
stamp ;

1

\

(7) “‘verification” or ‘re-verifi-
cation” with its grammatical wvari-

ations, means the process of com-

paring, checking or testing any weigh-
ing instrument or measure ;

| (8)“" prescribed . means pre-
- scribed by rules made under this Act.

/
CHAPTER 1L

STANDARDS OF ‘WEIGHTS
AND MEASURES.

3. (1) The weigﬁté' and measures
including the multiples

?;Zﬂ‘:;‘;nd and sub-multiples thereof
_ measures, . spec1ﬁed in Parts Aand B
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Weights & [ 1356 F: HYD. ACT XIV
Measures -
( Translation )

of the Schedule shall, for the purposes
of this Act, be standard weights and-
measures and shall be used in the
areas where this Acf has come .into

force.

(2) The standard wéigh_'ps speci-
. fied in Part A of the Schedule may also
be used for the weighing .of articles

mentioned in Part B df the Schedule.

(3) Notwithstanding the provi-

sions contained in sub-sections (1) and
(2), the Government may; by notifica-
ﬁon in the Jarida, declére, eifher
generally or for any pérticular trade

or class of trades—

(a) any other multiples or sub-
multiples for weights and measures
specified in Parts A and.B of the

Schedule, or
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1356 F: HYD. ACT XIV] Weights &
- - Measures
(Translation)

(b) any other weight or measure
and any multiples or sub-multiples
thereof, to be a weight or measure.

" (4) The Government may, from
o \ ‘
time to time by notification in the
~ Jarida, increase or decrease the articles

specified in Part B of the Schedule.

(5) The weights and measures,
including multiples and sub-multiples
. thereof notified under sub-section (3)
shall be demeed to be standard weights

and measures for the purposes of this

Act.

-~ 4, For the purpose of verifying
the secondary standards,
standard  weights - and
measures shall be prepared
by such agency and shall
be of such material, weight, length
and form and shall be made in such
manner as may be determined by the
Government by notification in the
Jarida. They shall be stamped in the
prescribed manner with the distinctive
stamp. The standard weights and .
measures so prepared and stamped
shall be called “primary standards.”

~ Primary
standards.
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Weights & [1356 F: HYD. ACT XIV

Measures )
(Translation)

5. The primary standards shall
be kept in the custody of

Custodyand  such officer in the City of
verification  fyderabad as the Govern-
of primary inate. The

standards.  Mment may nominat y

shall, at least once ip
every five years, be verified, and if
necessary, be adjusted or renewed, in
such manner and by such officer as
the Government may think fit. /

6. For the purpose of verifying
the working standards in

Secondary  use in any area standard

standards.

- be prepared by such
agency and shall be of such material,

length, form and weight and shali be
made in such manner as the Govern-
ment may prescribe by notification in
the Jarida, and shall’ be stamped in
the prescribed manner with the
distinctive stamp. The standard
weights and measures so prepared’
shall be cailed “‘secondary standards.”

weights and measures shall °

YATTIDISRCTIY O IRIIE vl

BRIV, /Zé’”eg P 1S W |

. -

A R )
a/f/u&;:/ o2 é;,, Fiislg 4L
L 2O s
2 g Zigr
SR (oazo d L8 30
L gAY e
d/a-:;,c.gjfy Ldf,u/b/f:/// |
AL EL I EE
oot g/i‘ﬂ Lfg);» f;;’:u;/}?g‘/g}‘;_ d/j’,/ g
o 2}%@)&;151{% (
;.,)z;»d uj/b//,/u/.’a//c_:—lg & ’/
ql:';:;JLfC /,__7/’,‘) |- ngy]t:’
YEL o E 1 i g
| .g;}aés;;gyﬁll_g?_zw [21(540~
oobed i Lt Lc_.u_/@"d..—
L oL o 4

22, Ve3Pl

1054



1356 F ‘HYD. ACT' XIV] Wezghts &
\ Measures
(Translation)

7. (1) The. secondary standards .
: _ shall be kept in the City
- Custody

of Hyderabad and in the
and verifica- custody of such other
_ :g‘é&gary officer and at such place
tandards, @S the Government may
SAnGar® think fit.
/
(2) The secondary standards

'shall, at least once in every five years,
be verified and if necessary renewed
in the prescribed manner by . such
officers as the Government may
nominate in this behalf. Such verifica-
tion shall be, with the date thereof,
marked on the secondary standards.

(3) Secondary standards not
’verified or renewed in accordance
- with sub-section (2) or not marked in
the prescribed manner, shall not be
legal -and shall not be used for the .
purposes of this Act.

1055

ol Spslolol b

g,r;'a’fa,g e w155 Ul

S .
. ”b}ﬁjiﬁ%gf"”io’ !

o8 s SOLIG L
Ll s 3 g

e LB
,Ls Mw,zuw(, fl’ |
s-«ulu”dffd/‘zuww!fun

S S

/

,_,u:g«éu/w

| -UJUUJU
s @war 13}
u”dt/ébf/ Y -:uj.ﬂ:/J

) Jlb._a?/@uﬁy’a//!.//,( |
U0 llJb/r/_/lJ,’&fU 2415 5. 4%

',’/ﬁ’l(}i-’—fi(f,’/{/’j//‘(fwc_-—) L

J/U}IZ/ L,/)f../-’lf’(}/(ji// '

-Jc._ﬂ l/(}/

NS INe

e d vfﬁ&/u):y«’w_ww? U:Z;,I
. . - od _ .
(Y)M/&édjb{cf&iu o



Weights & 1356 F: HYD. ACT XIV
Measures
(Translation)

8. For the purpose of verifying
weights and measures in
use in any area, standard
weights and measures shall
be prepared « by such
agency and shall be of such material,

Working
standards.

length, weight and form and shall be |

made in such manner as the Govern-
ment may by notification in the Jarida
prescribe. They shall be stamped, in
the prescribed manner, by the distinc-
tive stamp. Standard weights and
measures So prepared shall be called
‘working standards.” ’

9. (1) The working standards
shall be keptin the cus-

Custody tody of such officer in th
d verifica- " ¢j | and
a& nv:lnﬁca city of Hyderabad and

in other areas at such
places as the Government
may think fit,

working
standards,
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1356 F: HYD. ACT XIV] ~ Weights &

o S Measures
(Translation)

. (2) A working standard shall

.be verified, renewed and stamped by

- such person and at such place and in

- such manner as Government may
.prescribe. .

: (3) Working standards- not
verified or renewed in accordance with
. sub-section (2) or not marked in the
" prescribed manner - shall not be legal,
- and shall not be used for the purposes
“of thls Act _ A

|

10 Welghmg and measurmg‘

, instruments stamped in
~ - Weighing  the prescribed manner by
and the proper authority shall
. be kept at the places

instruments.
. where secondary standards

or working standards are kept. Sich
instruments shall be of prescribed
kind, and shall be verified, adjusted
or renewed in the prescribed manner.

11. (1) Notwithstanding any-
: thing to the contrary in
Prohibition

L -any law for the time being
:ﬁg"elghts ~in force, and subject to
measures - €Xceptions under section
other than = 39,.in any dealing or con-
standard tract for any work to be
weights and - qone or goods to be sold
measures, . .
~ ", ordelivered by weight or
133
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Weights &
- Measures

"( Translation )
measure, the use of any weight or

measure other - than the weight or-

measure or multiples or - sub-multiples
thereof specified in the Schedule, shall
not be lawful. Wien anything appears
'to have been done or goods sold or
delivered .by weight or measure in
any dealing or executiont of contract,
it shall be presumed that ‘the dealing
or execution of the contract or.the
sale or delivery of goods, is effected
according to the weight or measure or
.multiples or sub-multiples thereof
- specified in the Schedule.

(2) Any deallng or contract
had or made’in contravention of the
provisions of sub-section (1), so far as
it contravenes the said provisions shall
be void unless it is proved that such
dealing or contract was had or made
without intention to contravene the
said provisions.

{1356 F: HYD. ACT X1V
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1356 F HYD. ACT XIV] Weights &
- M_easures

(T ranslatton)

Explanation :—Unless there is
anything repugnant in the subject or
context,” a dealing or contract is
hereinafter called “‘trade’

CHAPTER III.

VERIFICATIOI)I AND STAMPING
OF. WEIGHTS AND MEASURES

12, Every wexght which con-
.forms to the provisions of
Stamping.  this Act, except where the
small size of the weight
renders it impracticable, shall have the
denominatién thereof stamped on the
- top or side thereof in legible figures
and letters. Every measure of length,
area, capacity or volume, which con-
forms to the provisions of this Act,
shall have the length or volume there-
of inscribed or stamped according to
its size, on the outside of such measure
in legible figures and letters. A weight
or measure which does not conform to
the provisions of this section shall not
be stamped in accordance with the pro-
visions of this Act. '
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13. No weight or measure shall
Stamping be used for trade unless it -

)l &‘(fﬂmlu,mﬂ
and verifi-  has been verified or re- ,/[{ L,WLU,];) "LW/C)UJ,
cationof . verified- and stamped in-

weighing th ibed by :
and mea- an inspector, manner By 15 L ﬁ’: !f/;,,d L»/ A__.gf
fruments. )

Lu s

Y)) Government may prescribe o L““’V’j@ 2174 7 -( r )
the amount of error to be tolerated in o A
weighing or measuring instruments

wed for trade, !”O"*&‘é,ﬁb{“ﬁiﬂg’:&ﬂ% |
o j\"*”’UdV/c’/.ﬁ:uJV/ Loy
A LJ!"——-—./U"” e st
- cg—‘ldj ‘-:’Djﬁ:
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1356 F: HYD ACT X1V- 1- Wetghts &

14 No weighing or measuring

Uﬁse‘ of -~
weights and
measures
not verified
prohibited.

_pector..-

15. No weighing

Sale and
delivery of
weights and
measures
not verified
prohibited

Measures
(T ranslation)

instrument shall: be used V
in trade unless it has been™
verified or re-verified and
stamped within - the pres-

‘cribed ‘manner by an ins-

- hyayf;.o éfuw o.yf'é.jé

or measuring -]
instrument shall be sold
or delivered .unless it has
been verified or re-verified -
and stamped within the
prescribed period and i

- the prescnbed manner by

an 1nspector

16.

Licence?for

makmg, re-

pairing or
selling
weihgts ‘and
measures,
etc.

f\

No person shall make, repalr

or sell- any Wweighing or
measuring instruments un-
“less he has obtained from
Government a licence for
maklng, repairing, or sell-
ing"them.

b
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Wezghts& [1351 F: HYD ACT xw '

Measures
(Translatzon)

17, Government shall make proper
- arrangements for verify-
ing and stamping weigh-
verification ing and measuring instru-
and stamp- ments in the City of
- ing: Hyderabad, in - District
Headquarters and at’ such other places
. as they may think fit.

Provision of
means of -

18.' (1) Government shall appoint
Appoint- 2 sufficient number of
‘ment of _persons with prescribed
inspector of quahﬁcauons for protec-

weightsand  tion and custody of work-

measures.  jne standards and for the
~discharge of the duties of an inspector
in accordance thh the prov1sxon of
this Act.-

, (2) Government - may empowar"
an officer _to mspect the work of an |’

mspector

19. An inspector shall examine

Verification / €Very weighing or measur- - '

ing instrument which is
ingby -brought. to him for the
inspector. . purpose of verification. -If
he finds such weighing or measuring
_ instrument up to the standard he shall

and stamp-

stamp the same with verification stamp '

in the prescribed manner.

1062
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1356 F HYD ACT-XIV] Weights &
) _ Measures

(Translation)

¥

v 20. (1) Every inspector empower-
.ed. in writing in this be-
~half' by - Government
may— :

Power to
inspect
weights,
etc,, and to
enter sheps, - -
etc., for

that pur-

pose.

(a) inspect at all reasonable
- timesmeasures and weighing or mea-
" suring instruments, within the area
under his charge, which are in the
.. possession of any person or in any
. premises for use in trade and compare
any such weighing or measuring instru-
- ment with a working standard or a
weighing or measuring instrument
. prescribed for thxs purpose, and verxfy
it;

(b) seize and detain any - weigh-
ing or measuring instrument which
appears to have been or may be used,
for the commission of an offence
under this Act.
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Wezghts & [1356 F: HYD ACT XIV
Measures

( Translattan )

(2) For the purpose of mspectlon
¢ or seizure, an inspector may enter, at
all reasonable times, into any place
where weighing or measuring instru-
ments are used or kept f for purpose of
trade and inspect such wexghlng or
: ‘measurmg mstruments

21, (1) In case of -difference of -

: opinion between an ins-
Dlﬂ'erenqes

how to be Pector and any person as
decided to the meaning or inter-

» pretation of any rule made
-under this Act, or as to the manner of
application, verification or stamping
of any weighing or measuring instru-
 ment, the matter may be, by an appli-
" cation, ;referred for decision to any
officer appointed by Government in
this behalf.

(2), An'appeal against any deci-
sxon under sub-section ‘(1) shall lie

b . 1064
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1356 F: HYD ACT XIV] Wezghts &
Measures

L v . . ( Translation) _
within th1rty days, to Government or

.an officer appointed by them and such
decxsxon shall be final. :

=

~92.. Government may ]evy fees
. for verification, re-verifi-

Power to - .

levy fees: " *cation or stampmg of any.
" we:ghmg or measuring

m,strumept : Co

.

23. A 'weighing or measuring:

instrument stamped by an
accuracy of inspector in the prescribed
weightsand manner shal be deemed
measure. to be -accurate until
proved inaccurate and shall not be
liable to bé stamped again merely
because it is uséd in any other area in

Standard of

addition to that in which it was ori-

ginally stamped.
Lo
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Wezghts‘ & [1356 I' HYD ACT . QU.V
‘Measures v - ~io -
( (T ranslatzon)

..‘N »,""‘v’

24 A . weighing .o, . measuring"g

3—.
e

“ instrument stamped in the

E?é“afgo prescribed manner shall
stamped. - Pg~-deemed,y:if} prodaced
weighing  in any Court by “any
and N .Gov'\ernment sgrvant it
measaring, *-hayings “charge " “thereot
instru-"

ments, under the direction of °

’ \%mment ;og (B anyl )
persoﬁ" atting Urder-+hé" general ‘or

" special direction of such Government
servant, to be correct until its in-
. accuracy is proved. s

CHAPTER Tv. 1

. B
. » . .'u
'-IA-W:'?"\

25 ‘ Whocver fraudulently uses

‘ any. weighing -or, measu-.
Penaf\ty fpr » éhall be"

ST
T A et .

fravdulent - -Ting ‘Instrument;”

use of ‘punished with imprison-
weighing ot ment for_a: term . whigh:
measuripg. w'rhay extend ’three-'.
mstrument

months of, with ﬁne Wthh
may;- exteﬁ% to. five ]xu;ndred rupees
or with bot
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1356 F: HYD AC’I‘ XIV] Wezghts &
Measures
“( Translation ) .

"7 26.- “Whoever “Knowingly ‘makes;
sells or disposes -of or
.causes to be made, sold.]
~or disposed of; any welgh-

'ing or measuring instru-

_ ment - which is’ false or:

" defective, shall be punlsh-
--ed with rigorous imprison--
ment for'a term which may-extend to-
three months or with fine which may
extend to ﬁve hundred rupees Or
with both.”

Penalty for.

- making-4nd =
. selling false
- or defective
welghmg or_
measuring -
instrument.

any weight or measure

Penalty 'OF - other than the prescribed

?S;E;ﬁgggt standard weight - or me-
or measure .»asure, shall be . punished
other than - with -fine -which may.
standard. - “eytend> to five hundred
weights or

rupees.

measures.
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 Weights & [ 1356 F HYD ACT XIV
Measures i~
- ( Tra{tslatzor; )

28 Whoever uses or has in his |

possession. for trade any

Pe“a"Y f°1' weighing or ;measuring
gﬁ?iﬁ%ﬂf . . Instrument not authorised
undutho. . in accordance with -the.| -
rised . provisions of: this/- Act
;‘:f:’u‘r‘:ggm -shall- be - punished with .
instrument. iine which may extend to
o y ;ﬁve ‘hundred tupees

i

Nt Ay - L

Explanatton :—A weighing or me-
.asuring instrument, if .found. in a
place where trade i§ carried on or
articles are sold, purchased or deli-
-vered, the presumption shall-be that
such instrument is kept for use for
-the purpose of tradea R

29. Whoever sells any article by

2

-

K ey,
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‘ 1356 F: HYD ACT XIV] We:ghts &
-, Measures
(1 ranslatlon)

" weight or measure and

Penalty for  delivers to the purchaser

ﬁ,‘;‘"hg short a4 5 weight .or measure
ghtor . .
measure.=_ - less than that with which

the sale should be niade,
“shall be punished with fine which may
, 'extend to.three hundred rupecs. -

S

- 30.- Whoever has in his possession

- " for trade any weighing or
Penalty for y shIn8

possessia measuring instrument not
fWeigl;ts:_g_ verified and - stamped
weighing or under this _Act, shall _be
measuring  punished with fine which
nstruments may  extend to} two
or stamped. hundred rupees. -

3L (1) Whoever sells or delivers

' . any weighing or measuring
Pe“a“y f‘f" - instrument not verified

_ Z?ﬁv%‘;'y of and stamped in the pre-
‘weight and: -scribed:.manner, shall be

measure not  punished with fine which
i\‘s’;’;ﬁeg da“d may extend: to -one
PeC- . _thousand rupees. ‘- -

"1069
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" Weights & [1356 F: HYD ACT ‘{IV
Measures -
G  (Trayslation) * .

<(2). Whoever makes, or repairs |
any welghmg or measuring instrument, '

, Sl t——-/.-»/JJLc..J/:/‘f‘(:

shall be punished with fine which may
extend to one thousand rupees.

32.
. feits any stamp 'used in
“accordance with the pro-
visions of this Act, for
the ‘stamping of any

Forgery of
welgmg and
measuring -
instruments,

weighing or measuring’

instrument or removes a stamp from
any wexghmg or measuring instrument
~ or’inserts it into a weighing or measu-
“ring instrument or wilfully increases
or. diminishes a stamped - weighing or
measuring instsument or alters it in
- any other way, shall be punished with
rigorous -imprisenment for -a--term
which. may extend to six months or
with fine or with both.

107(5

(I ) Whoeverforges or counter— '
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1356 F HYD ACT XIv], Wezghts &
Measures

(Translatzon) - \‘k N

'.)

(2) Whoever knowmgly -uses,
’ sells utters, dlsposes of or has in his
posseSslon for sale, any welghmg or
meéasuring: mstrument which is forged |
or stamped with counterfeit stamp,
or_whichiis increased or diminished,

shill -be plnished with 1mprlsonment
" for aterm which may extend to six-

mpnths or with fine or W1th 'bdth,  » |n

33. Whoever neglects or refuses

‘' when demanded by an:

E;gfgc? of? " inspector” to produce for
retusal to --.v.imspectlon any weighing
prodpce.  *, or, measuring: instrument, -|.
weight for’ ~in his possession or control
inspection.

for trade, or neglects or
refuses to permit an inspector to exa-~
mine the same or obstructs the entry
of an.inspector” under, section 20 or’
otherwise obstructs :or hinders him in
the performance of his duties, shall be
‘punished with fine~which may extend
to five hundred rupees.™
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We:ghts & [1356 F: HYD ACT XV
Measnres

S /. (Tran;latton)

!

34, For the recurrence of the
" foregoing offences; -in
. cases where it is p0551b1e,
the offender shall be liable
~ to double the” punishments prov1ded

Recurrence
of offences..

: for in this Act

. 35.. If an inspector knowmg]y ,
‘ stamps a weighing or

" Penalty for measuring instrument in

g:ft;cgy?g; . contravention of the pro-
inspector,  visions of this Act, or is

guilty of a breach of any
duty imposed on him under this Act,
he' shall be punished with imprison-
ment for a term which- may extend to
one year and also with fine.- »
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"1356 F: HYD ACT X1V'] Welghts &

R . Measures
(Translation).. '
‘CHAPTER V.
'MISCELLANEOUS. R

. 36, No suit, prosecution or other
legal proceeding shall be

g%‘:fs‘ézg instituted against any
acting in  -person for anything which -

good faith, isin good faith done or
- - intended to be done under

this Aét.

37.. No prosecution under this
Act shall be instituted
unless the sanction of the
Talugdar or any officer
‘authorised by Government in thls
“behalf has been obtamed

Cognizance
of offiences.

135 | 1073
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4 Weights,&. 1356 F: HYD, ACT XIV
Meéasures” == ) v :
(Translation)

t

© 38: The powers and duties of
_"wGovernment, under - this
Dfelegatlon . Act may be exercised and
of powers.  performed . bhy-lan_officer
empowertd- by Govéernment in this
behalf by; general or special order.

- o omewwtn ¥
R N LA ]

Ao .U tijon-in the Jarida; under
“Power to L T ) :
~exempt” 7 'Such conditions and re-
- persons, - _ strictions as they may

trade or.. " think -:fit, exempt any.

wéighingor : g
measuring class of persons, any com
. instruments.: modity, trade, any class
I " . of‘trades’ or:any- class -of

-weighing or measuring instruments:

~.used or intended to-be used in trade,
from'all'or.any- of the" provisions: of
this Act. i : .

"39. Government may,by‘nOtiﬁca- '
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l1356 P HYD: ACT XIV] Wetghts&
Measures
( Translquon )

““CHAPTER VL

RULES,

7 40. . (1) .Government ‘may make
Power to - rules for carrying into
n?a‘lk?jwni.lleé:‘ f&fcf:?t ‘the purposes of this

(2) WlthOut pre]udlce to the
generality of sub-section (1) Govern-
ment may | make rules for the following
matters -

(a) ‘the comp051t10n weight,
length, form: and specifications of
secondary standards and the manner
in whxch they shall be made ;.
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Weights & [1356 F:HYD. ACT XIV
“Measures )
(T ranslatwn )

(b) the procedure for the adjust-
ment, verification, re-verification,. or |
renewal of primary and secondary |
standards ‘and the manner of affixing
date on the secondary standards and
the form of stamp;

) (c) the composmon, weight,
length, form, specifications and use
of working standards, the manner in
which such standards shall be stamped
and its form and places .at-which and

© the manner in which such standards
- shall be kept

- (d) the procedure for verifica-
tion or re-verification of and affixing
date on the working standards and
determination of the officer by whom
and the place where they shall be
venﬁed or re-verxﬁed :

(e) the number of welghmg and
measuring instruments to be kept
for the purpose of adjustment and

" necessary particulars relating thereto

-and the procedure for their "verifica"

tion or re-venﬁcatlon
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1356 F: HYD. ACT X1vV] Wezghts &
) Measures

( Translation)
‘composition,

(f) the “weight,

facture of welghmg and measuring
.mstruments 1n use in any area;

LY

- (g) the verification, re-verifica-
_tion of and the manner of stamping
weight and measure and weighing or

measuring instruments in use in any..

area and its form and the prohibition
of .stamping where the ‘weighing or

’ 'measurmg instrument as- regards its -

nature, denomination, material or
mode - of manufacture appears to
" facilitate forgery and the period with-
in which such weighing or measuring
instruments shall be verified or re-
verified ;

(h) ‘circumstances and conditions
under which and the manner in which
stamp may be obliterated or defaced;

(i) the manner for testing the
accuracy " and efficiency of - weighing
‘of measuring instruments to be used ;

o
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. Weights & [ 1356 F::HYD, ACT X1V
Measures ,
( Translation )

(j) the limits of “error to be
allowed on verification, and to be
tolerated on re-verification in.weigh-
ing or measuring instruments used or
intended to be used generally in trade
or.in any partlcular trade ; ; -

(k) fixation of fees to be charged
for the .verification, re-verification,”
adjustment, renewal and stamping of
weighing or measuring mstruments_
and recovery thereof '

(1) the seizure, custody and des-+|
truction of unauthorised welghmg or
measurmg mstruments ;. :

~ N

(m) determination of the quah-
fications, functions‘ and - duties m :
general of an mspector ; A

(n) the conditions and fees for °
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‘ Repeal,

‘)1356 F; HYD ACT XIV] Weights &
Measures

(Translatton) —

' grantmg hcence to persons makmg, '

selling .and repairing, weighing and
V‘measurmg instruments. _

{(3) Governmént 'may punish any
_ person for contravention of any rule
. with fine, Wthh may extend to ﬁve
“hundred rupees.™ ° -

i

41. On the commencement of-

this Act or any part there-

of in any area or areas the
following Acts or sections of the Acts
shall stand repealed in such area or
areas .— ’

. (1) The Welghts and Measures
Regulatxon 1283 F.

(2) The Welghts and Measures
Act 1310 F. '
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Weights & - [ 1356 F:HYD. ACT X['{

Measures
(Translation)

Act 1317F

~

('4) Clause (h)of sub-section (2) of
section 5 of the Agncultural Markets
Act o T _ B

(5) ‘Section 83 of the Municipal
Act. ‘

1080

(3) The Weights and Measures '
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: ‘1356F HYD ACT XIV] Weights &

Measures |

( .Translatton )

SCHEDULE.

PART A.
SECTION 3 SUB-SECTION (1)
Standard Weights and Measures.

A Tola =

\180 grgins :
A Seer = 80 tolas
".A'_ Maund‘ = 40 seers '
. A .Pallla = 3 maunds
‘A .Khandi = 20 maunds

"Multiples of tola, seer, palla
and khandi and submultiples of tola,
seer, maund, palla and khandi namely
" 1/2, 1/4, 1/8, 1/16 and 1/32.
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Weights & [1356 F: HYD. ACT XIV
Measures

{Translation)
A Masha is equal to 1/12 of a tola

&

A Chatak is equal fo 1/16 of a seer.

The gr;in is that urrit of weight
* in vacuo which rrti'en ‘multipkied by
1799 84585 is’equal to the 'weight of
the iridio platmum cylmder in the
custody of the Mmt Master, the value

~of which is certified by the Standard
Department of the Brrtrsh Board of

/

Trade as 1799 84585 grains in vacuo.

Explanatzon 1. In practxce We\ghts
shall be certified in air,

Explanatzon 2. Standard Indran
AlI' is deﬁned as follows :— .
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1356 F - HYD. ACT XIV] Wezghtsd’c
Measures

( Translatzbn )

Temperature 85 deg Fahy. 2944}
_ deg Cent Co

Pressure: A column of mercury at
© deg. C. 29.8 inches or 756.919 mm.

Carbon-dioxide gas:. 0.0006 in a_

-anit volyme of air. ~

Vapour,'tension : 0.75 inches =

19.05 mm.,:

Latitude at Calcutta : 22° 35' 5.6°.

Height above M.S.L.: 22.6 feet.

1 litre of Standard Indian Air at

Calcutta weighs 1.14917 grm.
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Weights & [1356 F ¢ HYD. ACT XIV

‘Measuges '
(Translation)
Measures :—*~ :

S TR

Seer.

The Maund 40 seers. '

The Palla = '.120 seers; ‘
The submultiplés of seer 1/2, 1/4,
seer. ’ : -

‘The Chatak :=1{16 seer.

2 seers.

- ’[h:? Adh9’11

The Paili | = 4 seers..

| Multiples 6f paiﬁ of 2 seers.

. IMPERTAT GALLON.

"The Pint 1/8 gallon.

Explanation 1. The seer is that
measure of capacity occupied by one 1
. seer air-free distilled water in weight. .

O NSRRI SRR e Py
Explanation” 2. The Tmperial gallon

is that measure of capacity- which has
been certified in accordance with::the
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1356 F HYD ACT ‘iIV] Wezghts &

- Measures'

( Translatton ) -

prov151ons lald down by Government
and which {s¢ kept in. the custody of
~ the Mint Master, <. °

Standard of Length—

The Yard—
The Inch = 1/36yérd.
The'ijot = i/ﬁ‘.yards.
The Furlong 220, yaﬁrds
‘)
"The Mile - = 1,760 yards.
' Explanation. The yard is that unit

of length which is equal to the certifi-
ed yard keptin.the-. custody of the-
Mint Master.

Area :—

The Squaré ‘Yard Squa}e Foot, N

Square Inch, Cubic Foot, Cubic Yard,
Cubic Inch and their sub-multiples.
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‘ Wezghts& [1356F HYD ACT XIV
Measures

QTranSIatzon)

~ The Guita= 121 square yards.

One Acie = 4,840 square yards.

_PART B,

Y

Pound avonrdupoxs equal fo 7 000 grams

.

' 16 ounces =

16 dréms-' -1 ounce

14 pounds

1 stone. =.

1 quarter = 28 pounds '

]
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1356 F: HYD. ACT X1V]. Weights &
Measures

(Translation)
one hundred weight = 112 pounds

-} ton = 2,24d'fpounds

AP * ,

.

The articles for which the Vs;eights
of Part-B may also be used are :— °

Bales of Cotton, dresses; cloth, coal,
coke, tin, zinc, steel and articles made
of tin, zinc and steel, hides and skins.
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